IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: HYDERABAD

O,A.Ne,794 of 1999, DATE OF ORDER 3 6~4-2000,

Between:

S.Purna Chandra Rge, "0 oAppliCant
and

l, Telecem Cemmisgien, Ministry ef _
Cemmunicatien, Department ef Telecemmunicatien,
Gevt. of India, rep. by its Chairman, Sanchar
Bhgvan, 20, Asheka Read, New Delhi,

2. Telecem Cemmissien, Department ef Telecemmunie
catien, Gevt, eof India, rep. by its Directer
Generzl, Dak Tar Bhavan, New Delhi,

3. The Department eof Telecemmunicatien, Ministry
ef Cemmunicatien, Gevt, ef India, rep. by its
Directer (DEVP), Dak Bhavan, Sansad Marg,
NewDelhi,

4, Department ef Telecemmunication, Gevt, ef

India, rep. by its Chief General Manager
A.P.Circle, Hydergbad. :

see .ReSP.n“)tB

COUNSEL FOR THE APPLICANT 33 Mr,K,Lakshmi Narasimhga
COUNSEL FOR THE RESPONDENTS 3 Mr.B,Narsimha Sharma
CORAM3

THE HON'BLE SRI R.RANGARAJAN, MEMBER (ADMN, )

THE HON'BLE SRI- B.S,JAI PARAMESHWAR, MEMBER (JUDL, )}

t ORDER :

(PER HON'BLE SRI R.RANGARAJAN,MEMBER (A))

Heard Mr.K,Lakshmi Narasimha, learned Ceunsel for the
Applicant and Mr,B,Narsimha Sharma, learned Standing Counsel

fer the Respendents.
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2, The applicant in this OA wrete the Junier Acceunts
Officer (Part-II) examinatien, 1996 held in February,1997. The
applicant did net qualify in the examinatioq&band his name did

net find a place in the list ef successful candidates.

3. Thig OA 13 filed te call fer the answer sheet of the
applicant fer papers 9 and 10 ef the Junier Acceunts Officer
Examinatien, 1996 with Hall Ticket Ne APT/58/96, and fer a
cengsequential directien te the réspondents te re-value the gbeve
said papers and declare the applicant as having passed the

examingtien,

4. We have seen the answer sheets; of the applicant teday.

We have examined the answer gi;en by the applicant questien by
questien in papers 9 and 10 en the basis ef the key answer given
by the Department, We find that ne irregularity had been gemmit ted
in awarding marks. The applicant had ebtained six(6) marks in
pPaper 9 and 66 marks in paper 10. The additien is in erder. The
Ceurt er Tribunal cannet sit en the answers te be expected frem an
applicant as decided by the Department, It is fer the Department
te decide as te the ngture of answer to be given by an examinee

and alse awarding marks en the basis ef the reply given by the

examinee in the answer sheet,

5. Hence, we de net think that any irregularity ha:{been
cemmitted by the respendents in evaluating the answers t# the

applicant as verified by us frem the answer sheet,
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6. The applicant admits that the gmswer sheet belengs
te him enly and there is ne ; tmissien ef any sheets attached

te the gnswer sheet,

7 In view of what is stated abeve, we find ne merit in ,

thig OA, Hence, the OA is dismissed, Ne cests,

0\r\&-—~f””/é£%f*’

( R.RANGARAJAN )
MEMBER (ADMN, )

DATED: this the 6th day ef April, 2000

e - )
Dictated in the Open Ceurt g
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